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तर्क v) है: 

INTRODUCTION 

1 I the Chauperson of the Commutte on Estunated-having been authorised by the 
Commuttee m thus belhalf signed this Report on फिट (1) Budget Eshmates for the year 
2001 2002 m respect of Excise and Taxation Department and (1) implementation of 
outstanding recommendations/observations of the Commuttee 

2 A brief summary of the recommendation/observations of the Comnuttee 1s given पा 
Appendix I and I 1n respect of Excise & Taxation Department and mmplementation of 
outstanding recommendations/observations respectively The summary 15 10: exhaustive 
and for full recommendations or observations of the Commuttee reference to be made to 
the mam Report and फिट reports of previous years (for anplementation)relating to the 
Departments concerned 

3 A brief record of फिट proceedings of each meetmg has been kept separately m the 
Vidhan Sabha Secretariat 

4 The Commuttee on Estimates for the year 2001 2002 consisting of nine members 
ancludmg the Chaurperson was nommated by फिट Speaker Haryana Vidhan Sabha on 
3rd April 2001 vide notification No EC 1/2001 2002/20 dated 3rd April 2001 on having 
been authorised by a motion moved and passed by Haryana Vidhan Sabha 1n 1ts sithng 
held on 14th March 2001 Shr: Krishan Lal Panwar was appomted Chairperson of the 
Comnuttee 

> The Commuttee are thankful to the representatives of the Departments who appeared 
before the Commuttee from time to time for their valuable assistance to the Commuttee 
particularly to the Cormmmussioner & Secretary to Government Haryana, Excise and Taxatvon 
Departmnent whose assistance was appreciable 

0 The Commttee 1 8150 highly thankful and appreciates the working of the Secretary 
Joint Secretary Branch Officials of the Haryana Vidhan Sabha Sectrtanat for ther unstmted, 
whole hearted co operation and assi.tance rendered by them. 

Chandigarh KRISHAN LAL PANWAR 
The 26th February 2002 Chairperson, 

Commuttee on Estimates



REPORT 

Constitution of the Commuttee 

"The Commuttee on Esumates tor the year 2001 2002 consisting of nine members was 

nommnated by the Hon ble Speaker on having been authorised by a motion moved and 

passed by the Haryana Vidhan Sabha mn its sittng held on 14th March, 2001 and notified 

vide Haryana Vidhan Sabha Secretariat Notification No EC 1/2001/2002/20 Dated 3rd April, 

2001 

Appomtment of Chaarperson 

2 Shri Krishan Lal Panwar M L A was appomted the Chairperson of the Commmttee 

Sittings 

3 The Commuttee held/fixed 56 meetings (at Chandigarh and outside Chandigarh) till 

the finalization of thus Report 

Implementations-Recommendations 

4 The Comnuttee scrutinized the replies received from the Government 1n connection 

with the outstanding recommendations/observations of the Commuttee relating to the 

years 1985 86 1990-91 1992 93,1994 95 1995 96 1996-97 1997-98 1998 99 1999 2000 and 

2000 2001 pertamng 10 the Industry, Soctal Welfare Irmgation, Transport Cooperation, 

PW (Public Health) Health, Panchayats Agriculture Mines & Geology, Public Works 

(B&R) and Tourism Departments The Commuttee dropped फिट recommendations/ 

observations where 1t was satisfied with the action taken by the Government The 

observations of the Commuttee of फिट remaining recommendations/observations i respect 

of these reports are contamed करा Appendix II of this Report 

Selechon of the Departments 

5 The Commuttee selected the following Departments with a view to scrutinize एटा 

B.dget Estimates for the year 2001 2002 

2001-2002 

1 Environment 

2. Excise & Taxation 

3 FPower 

4 Finance 

Scrutumse/Questionnarre 

6 The Comrmitee scruttmsed the Budget Material for the year 2001-2002 and framed 

the questionnaire relating 0 Excise & Taxation Department 

7 The Commuttee could not frame the questionnaire of Environment , Power and 

Finance Departments due to paucity of tme 

8 The Commuttee scrutimsed the material/reply to फिट questionnawe for the year 

2001-2002 and orally examined the Excise & Taxation Department
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Supplementary Estunates 

9 The Commuttee also scrutimsed the Supplementary Estimates of Haryana 

Government for the year 2001-2002 and examned the representatives of tne Finance 

Department as well 85 other Departments concerned wath the demands and also prepared 

their report thereon for being presented to फिट Vidhan Sabha on the date fixed therefor 

General Observation-Finance Department 

10  The Commnttee while scrutmizing the replies from the Government relating to tne 

Department pending paragraphs of previpus reports concerning these departments have 

expenenced that the replies thereof are not being sent by some of the departments in time 

m spite of the mstructions 1ssued by the Government from time to time 

f The Commuttee 15 of the view that the Finance Department should coordmate छा 

flus reepect and rerterate these wnstructions (0 all the concerned Departments so that 

replies arc sent छा ime m order to streamline the functioning of the Commnttee 

11 The Report of the Commuttee 1n respect of Excise & Taxation Department 15 वा the 

following paras
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EXCISE & TAXATION DEPARTMENT 



Functions of the Department 

The Prohibition, Excise and Taxation Department 15 2 major revenue earning 

Deparment of the Government It admmusters the following Acts 

The Harvana General Sales Tax Act, 1973 

The Central Sales Tax Act, 1956 

The Punjab Excise Act, 1914 

The Punjab Passengers and Goods Taxation Act, 1952 

The Punjab Entertainment Duty Act 1955 

The Punjab Entertainment Tax (Cmematorgraph shows) Act 1954 

2 The man finction of the department 15 to collect revenue under the above 

mentioned Acts The major part of ret enue to फिट State comes from Sales Tax and Excise 

Since the creation of Haryana State i November 1966 there has been a considerable 

growth m revenue under all the Acts In the year 1967 68 the total revenue collected by 

the Department under all the Acts amounted to Rs 19 95 crore which has since grown to 

Rs 3805 42 crore during 2000 2001 In the current financial year upto May 2001 the 

department has collected Rs 817 89 croreas compared to Rs 694 24 crore collected durmg 

the same peniod of last year giving a growth rate of 17 81% 

3 The department collects Sales Tax under the Haryana General Sales Tax Act, 

1973 and the Central Sales Tax Act 1956 The tax 15 levied and collected on all sales or 

purchases that take place within the State of Haryana and under the Ceniral Sales Tax Act, 

1956 the tax 15 collected on nter state sates of goods The entire amount collected under 

the Central Sales Tax Act 15 assigned to the State During the year 1967 68 an amount of 

Rs 9 28 crore was collectea unaer ooth the Acts which has smce 1sento Ra 2578 45 ¢come 

durmg the year 2000 2001 Durmng the current financial year upto May 2001 anamount of 

Rs 538 91 crore has been collected when compared to Rs 414 65 crore collected during 

the same period of last year This gives an increase of29 97% 

4 Under the Sales Tax Act every dealer who 15 hable (0 pay tax has to obtam 

a Regstration Certificate under फिट Haryana General Sales Tax Act, 1973 or both the Acts 

16 HGST Act, 1973 and CST Act 1956 Every dealer who paid 2n aggregate amount of 

ए< gne 190 or mare नर voluntarv tax under both फिट Acts during the preceding financial 

year 15 required to pay the voluntary tax monthly within first 15 days of the succeeding 

month except पा the case of 01l companies who are required to deposit the monthly tax 

within 30 days of the close of the month for which tax 1s payable All other dealers are 

required to pay quarterly tax alongwith thewr returns The dealers who are requured to pay 

monthly tax have to file quarterly retums enclosing the treasury receipt of the monthly tax 

pad by them. The returns submutted by the dealers are scrutmised by the appropnate 

Assessing Authority (0 frame assessment for each year after giving statutory notice (0 

the dealers At the time of framung the assessment, the accounts books are exammed by 

the Assessing Authonties 1o cases which are not covered by self assessment scheme or 

deemed assessment scheme The additonal demands created as a result of assessment
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have to be deposited within 8 period of 15 to 30 days as mentioned m the notice of 

demand In case dealer 1s aggrieved of the assessment order, he has a night to file का appeal 

before the Jomt Excise and Taxation Commussioner (5) of the respective junsdiction 

Apgainst the orders passed पा appeal by Jt ETC the dealer 1s entitled to file a second appeal 

before the Sales Tax Tribunal at Chanaigarh presided by an officer of the rank Financial 

Commussioner The Haryana Government has introduced Self Assessment Scheme which 

has come 1nto force we £ 1 1 2000 The scheme shall cover the assessment case or cases 

of all registered dealers having turnover upto Rs 1drore with effect from 5 10 2000 vide 

notification No GS R 66/H A 20/73/S 28C/2000 1 the relevant year provided that the 

assessment case or cases for any relevant year after 1998 99 will be covered under the 

scheme 1f the tax paid by the assessee 10 the relevant year 15 more than 8% compared to 

immediately preceding year The limut of Rs 1 crore or stipulation of 8% ncrease m tax 

shall not apply to 

) a kacha arhatia or a registered dealer who has dealt ला tax free and/or tax 

paid goods only or (00 a registered dealer who has dealt पा goods leviable to tax at the 

stage of last sale or purchase and all 58165 have been made to registered dealet, withm the 

State without chargimg tax dnring the relevant year However a dealer who has failed to file 

the sales tax return (5) or has failed to pay the full amount of voluntary tax would not be 

covered by the scheme However for the relevant year upto 1998 99 a dealer shall continue 

to be covered under the scheme even 1f he has filed the returns late, provided he pays 

mterest at the rate of 2% per month from the date prescribed for filing of returns to the date 

of payment of tax due according tothe returns and Rs 5 per day for the period of default 

m filmg the returns within 60 days of the commencement of the scheme The time was later 

on extended upto 30-4 2000 The returns relating to any relevant year will फिट exammed by 

the appropriate Assessing Authority with 2 view to checking the computation of turnover 

and tax only In case of any deficiency m payment of tax exceeding ten rupees the same 

be recoverable from the dealer covered under the scheme by 1ssue of demand notice 

accompamed with an explanatory note showing clearly the computation of tax hiability 

The dealer may challenge the same by making an application लि rectification to फिट 
Assessmg Authority within six months of the commmmication 

5 The assessment orders passed by the Assessing Authorities are 8150 

examumed by the DETC (Insp ) and Excise and Taxation Officer (Insp ) who constitute the 
mspection wing 1n the distt At present there are 6 Deputy Excise and Taxation 

Comrussioners (Insp ) and I E TO (Insp ) 1n the State Some of फिट DETC (Insp ) and 

Excise & Taxation Officers (Insp ) have been assigned two distts The main function of 

these officers 15 to mspect the assessment files प्रा order to detect under = assessment and 
other irregularties commtted by the Assessing Authoritics and (0 rechfy themby mtiating 

suo moso action The orders passed by these officers are appealable to the Tribunal 
directly as these orders are passed m exercise of powers of फिट Commmssioner conferred 

upon them under section 40 of the Act 

6 Passengers Tax and Goods Tax are also mportant sources एव Government 
revenue Passengers Tax 15 collected from the stage carmages Taxies, Tempos डॉट which 
carry passengers on hre The rate of Passenger Tax, at present, 15 60% of the fare A large 
amount of passenger tax comes to the State from Haryana Roadways and Transport
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Undertzkings of other States There are some private operators also m the State of Haryana 
They are paying passenger tax @ 60% of the fare by affixiog adhesive stamps on the 

tickets 1ssued to the passergers Goods tax 1s collected from फिट private and public camers 
which are engaged ता the business of carrying goods either 01 connection with पिला own 
business or for other on hwre The owners of the prvate and publi~ camrers have been 
given the optiont to pay the goods tax m lump-sum m licu of the tax payable under the 
Punjab Passenger and Goods Taxation Act 1952 Those who do उठ wish to pay the 
lump sum can pay the same @ 60% of the freight charged by them, vide Haryana 

Government Notification No GSR 51/PA 16/1952/8 22/94 dated 14th July, 1994 penut 
holders granted permut under the Haryana Government, Transport Department, Notification 

No S O 90/CA 59/88/S 100/93 dated the 3rd November 1993 for 53/54 seater full body 
buses and 30 seater M1 Buses shall pay Lump sum Passenger Tax on monthly 08515 to 
be calculated on 8 ptmrmum of 200 kms  per day operation and 50% assumed occupancy of 
the bus has been fixed The rate of Lump sum Passenger Tax per month shafl be as under 
as amended vide Govt notificationNo GSR 48/PA. 16/1952/8 22/96 dated 5th July 1996 - 

54 seater bus 52 seater bus 30 seater mm bus 
(excluding driver (excluding driver (excluding driver 
& conductor) & conductor) & conductor) 

1 2 3 

Rupees Rupees Rupees 

16060/~ 16000/ 10000/ 

7 In the year 1967 68 the Department collected an amount of Rs 2 78 crore 
under the Punjab Passengers and Goods Taxation Act 1952 which has since grown 
Rs 346 23 crore during the year 2000 2001 Durmg the year 2001-2002 upto May, 2001 का 
amount of Rs 66 13 crore has been collected agaimnst Rs 62 43 crore collected during the 
same period of last year giving an mcrease of 5 93% 

8 The Passenger tax collected by the Haryana Roadways 15 deposited ता चाट 

Government Treasury by the Roadways Authorities on day to day basis and by the 
Transport undertakings of neighbourning State एप monthly basis The private operators 

purchase adhesive stamps of passenger tax 1n advance from the treasury m the State The 
rate of goods tax for pnivate and public camrier registered in Haryana other than national 
permut holders as amended vide Govt Notification No GSR 48/PA 16/1952/S 22/96 dated 
5th July 1996 15 as under — 

1 Upto 16 2 tonnes Rs 3500/ PA 

2. 16 2 tonnes to 25 tonnes Rs 5000/ PA 

3 Exceeding 25 tonnes Rs 10000/-PA
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Provided that ए a vehucle is carrying load शा excess of 1ts loading capacity then, पा 
addition 0 the existing lump sum the owner shall pay at the rate of Rs 150/ per tonne of 
such excess load for that particular journey withm State of Haryana Such lump sum 
payment shall be urespective of any other law पा force we £ 30th October 1996 dunng 
1999-2000 Rs 47 59 crores and curing 2000 2001 Rs 45 58 crores were collected. 

The national permmt holders and the vehicles not registered पा the State of Haryana 
arerequired to pay Rs 3500/ perannum The goods tax of vehicles registered ता the State 
of Haryana 15 directly deposited m the treasury on quarterly basis Vehicles holding national 
permuts and registered m other States pay the goods tax by demand draft (0 their Regional 
Transport Authorities who send फिट same to Deputy Excise & Taxation Commissioners 
Ambala Karnal Faridabad & Hissar who further depostt the same पा the Govt Treasury 
The vehicles which are not regstered m the State of Haryana and the vehicles which fail 
to pay the tax छा time pay the same at the Tax Collection Centres opened by the State of 
Haryana at 38 places mn the State These collection centers are mostly located at the entry 
pomts to the State In order to ensure that passenger tax 1s not evaded, the officers m the 
Districts check the buses on the roadsides Similarly checking 1s done n respect of private 
and pubhc carriers and where 1t 15 found that they have not deposited the goods tax m 
time the same 15 charged with penalty 

4 

9 Gott has exempted all sports events orgamised by the orgamsation 
throughout फिट State from the liability to pay Entertainment Duty payable under section 3 
of the Punjab Entertamment Act, 1955 Major source of the entertainment duty 1s cinema 
houses 1n the State on which entertainment duty @ 125% of the adoussion fee 15 levied 
and coliected However on 33% of'the seats mn front rows of each cinema hall entertamment 
duty 15 levied @ 100% The entertamment duty 1s collected by the cinema owners The 
cinema owners purchase adhesive stamps of entertamnment duty from the treasury and 
affix फिट same on each ticket before 1t 15 1ssued. Show tax 1s levied @ 9% of the entertarmment 
duty and paid into फिट Govt Treasury by the cmnema owners after every fortmght However 
the Govt has decided to reduce Entertamment duty to 50% 1n respect of cinema houses 
The tax shall be recoverable पा cash 1nstead of by way of adhesive stamps and to 25% पा 
respect of all other Entertamment activities including Amusement Parks and Entertainment 
Parks The show tax 15 beng withdrawn Previously the rate of admission fee was being 
fixed by the distnct Admmstration, but now the Govt has decided 10 leave 1t to cinema 
owners to fix the rates of admission charges nnder nhmation tn the district A dmn_ctrabon 

All these concessions shall begin we f 1st July 2001 In the year 1967 68 an amount of 
Rs 0 57 crore was collectd as entertainment duty and show tax which has since grown to 
Rs 10 03 crore dunng the year 2000 2001 Upto May 2001 of the current financial year 
Rs 117 crore 85 entertamnment duty and show tax has been collected agamst Rs 1 55 crore 
collected during the same period of the last year Deputy Excise & Taxation Commussioner 
Incharge of each district 1s designated 85 the Entertanment Tax Officer for the purpose of 
adrmmstening the provisions of the Punjab Entertamment Duty Act, पा his district Each 
cnema house 1n the district assigned to an officer by the district incharge for the purpose 
of regular checking with 2 view to curbing the evasion of entertamment duty 
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10  Excise revenue constitutes a sizable portion of the State revenue The major 

portion of excise revenue comes as license fee from the auction of Country Tiquor/Indian 

Made Foreign Liquor vends and by way of excise duty on the 5816 of Country Liquor/ 

IMFL D_rrg the year 1999 2000 an amount of Rs 766 17 crore was collected 25 excise 

revenue During the year 2600 2001, an amountof Rs §51 17 crore has peen couected 

11 The licenses for the sale of Country Liguor/IMFL are sold पा open auction 

every year by Collector Haryana m the presence of the Deputy Comnussioner and the 

Deputy Excise and Taxation Commnssioner incharge of the Distt The quota of Country 

Liquor and Indian Made Foreign Liquor for each district vends 15 fixed and announced at 

the time of auction All other licenses under the Punjab Excise Act are granted on fixed fee 

by the Collector Haryana The escise admmistration पा the State 15 supervised by the 

Collector who 15 answerable to the Protubition, Excise and Taxation Commussioner In the 

distnict Deputy Excise and Taxation Commussioner (E&T) are responsible fo1 the excise 

admmstration 10 their respective junisdictions They are assisted by Excise and Taxation 

Officers (Excise) and Excise Inspectors It 1s the duty of these Officers/Officials to ensure 

tnat all the vends n their district fanction smoothly and unadulterated hiquor 15 5010 at the 

vends Inorder to check the punity of the liquor samples are arawn by these officers which 

are checked ता the Government Laboratories by the chemmcal examiners In case some 

adulteration 15 found Collector imposes penalties 

12 Country Liquor 85 well 25 IMFL 1s obtained by the licensees agamst duty 

paid permuts from the distilleries The permuts are 1ssued by the Excise and Taxation Officers 

(Excise) पा each district The manufacture and 1ssue of spinit by the distilleries 15 done 

under the superviston of Excise and Taxation Officer (Excise) and Excise Inspectors The 

fimction of the distillertes 1s regulated by the Collector 

13 While frammng the Excise Policy for the year 2001 2002 the Govt has decided 

that due to sa.y availability of rolasses the entire molasses produced by the sugar rulls 

be decontrolled and all the restrictions on import/export of molasses have also been 

removed
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5 VacantPosts 

During the course of लाश examination of the Department the Commuttee discussed 
the matter concerming vacant posts relatmg to different categorres and the Commuttee 
asked for the information of total posts lying vacant togetherwath the period from which 
theoc Posts ~ere Tying  acant and through a wnitten reply the Commuttee was informed as 
under — 

Statemen: snowing catego—y-wise and date-wise positioan of vacan* posts 

as on 31-12-2001 

SrNo CategoryofPost ~ Dateof VacantPost ~ No of Vancant Post 

1  AETC(AS) 27 042000 

2 REIC 25 072001 

3 DETC (Hq) (HCS) 1381999 

ESO(HCS) 0104 1997 

DETC(Admn) (HCS) 11102001 

6 DEIC 06 032000 
342000 

3006 2000 
2703.2001 

30062001 
29092001 

31122001 

+ 
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7 EIO 3011.2001 
31122001 

8 छाए 30092000 

01 012001 
09 01.2001 
28022001 
3001.2001 
31052001 
31072001 
31082001 
30092001 
01 102001 
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Sr No Category of Post Date of Vacant Post No of Vancant Post 

31102001 1 
31122001 1 

Total 12 

9  Supernntendent 31051998 
(Distt Office) 3107 1998 

31121998 

31031999 

31071999 
1308 1999 

31081999 
31012000 

3001.2000 
31 08.2000 
31122000 
31 01.2001 
28 02.2001 

10 5588 31031999 
29082000 
31082000 
05 12.2000 

23021998 
31051998 
04 06 1998 
30061998 
03 07 1998 
31121998 
0802 1999 
09 021999 
1902 1999 
22021999 
21031999 
2303 1999 
31031999 
1404 1999 
2104 1999 
3004 1999 
11051999 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

3 

2 

1 

1 

3 

7 

11  Clerks 23101997 3 

2 

1 

1 
2 

1 
1 

1 

L 

1 

4 
1 

1 

1 

1 

2 

1 

1 

30061999 2
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Sr No Category of Post Date of Vacant Post No of Vancant Post 

16071999 4 
04 08 1999 1 
05081999 1 
3009 1999 1 
01101999 1 
07101999 4 
31101999 1 
31 12 1999 1 
02 01.2000 i 
31012000 1 
31032000 1 
0903 2000 1 
10052000 2 
31052000 1 
21 06 2000 2 
11 072000 1 
28 082000 i 
31082000 1 
18 102000 6 
16 112000 1 
06 122000 1 
11 122000 1 
19 01.2001 1 
19022001 1 
13 03.2001 1 
31032001 1 
23042001 1 
03 052001 1 
26052001 1 
3105.2001 I 
01062001 1 
08 06.2001 1 
28082001 2 
29 08 2001 22 
3108 2001 1 
27092001 1 
09 102001 2 
10122001 8 

Total 109 

12 Steno Typist 0605 1997 16 
23101997 5 
21031999 1 
3004 1999 1
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Sr No SrNo CategoryofPost ~ DateofVacantPost Mo of VancantTost of Post Date of Vacant Post Neo of Vancant Post 

13 

Total 

Peons and Other Class IV 

30061999 
04 08 1999 
24 08 1999 
30091999 
18 U7 2000 

28 (08.2000 
18 102000 
16 11,2000 
27 012001 
08 062001 
28 08.2001 
11 05.2001 
10 12,2001 

3006 1997 

3011 1997 

31121997 

2701 1958 

3103 1998 

3004 1998 

24 05 1998 

31051998 

3006 1998 

14 07 1998 

31081998 

0709 1998 

31091998 

30101998 

22101998 

31101998 

05111998 

30111998 

3101 1999 

1303 1999 

3103 1999 

2004 1999 

13061999 

2506 1999 

30061999 

07 07 1999 

31071999 

28 08 1999 

19 09 1999 
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&" No Category of Post Date of Vacant Post No of Vancant Past 

0510 1999 
31101999 
31121999 
3101.2000 
03 022000 
29 (22000 
30 04.2000 
12 052000 
31052000 
30 06 2000 
31072000 
31082000 
29 09 2000 
30 09 2000 
31 10 2000 
08 11.2000 
22 122000 
31 122000 
31 01.2001 
28 02.2001 
03 032001 

’ 13032001 
20032001 
05 04.2001 
09 04,2001 P
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Sr Category of Post Date of vacant No of vacant post 

No post 

30 4 2001 1 

52001 1 

52001 3 

12 6 2001 1 

31 6 2001 1 

1 72001 1 

3 72001 2 

3 8 2001 1 

25 2001 1 

30-9 2001 3 

25 10 2001 1 

29 10 2001 1 

1112001 45 

30 1-2001 2 

31-1 2001 2 

Total 145 

Vacant posts of Class II पा and IV are out of direct recruitment quota and have not 

been filled due to ban on fresh appointments by the Government 

The Commuttee would प्रिंट to know the reasons for keeping these posts vacant. 

The Commuttee would also hike to know how the work of these vacant posts was 

carried out by the Department and was there any adverse effect on फिर collection of 

reverpe If so, the estimated amount on account of this may also be informed डॉ not, 

18 there suificient just.fication for keeping these posts sanctioned A aetauted reply पा 

this regard may be suppled to the commuttee for पड consideration 

6 Levy of Sales tax 

The Committee asked for the details of the total amount recerved by the Government 

from the levy of sales tax पा the State during the years 1998 99 1999 2000 2000 2001 

and tll 31st July 2001 separately and the Commuttee was mformed as under —
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Collection of Sales Tax Durmg 

(Rs 1n Lacs) 

St Name of District 1998 99 1999 2000 2001 2002 
No 2000 2001  (Upto 315, July 2001) 

1  Ambala 1879448 2498054 3655813 14788 89 

2 Jagadhan 3979 88 4129 0o 5037 67 2109 81 

3 Kaithal 1747 81 1986 95 271976 1838 51 

4 Karnal 7782 84 9224 86 11430136 6819 24 

5 Kurukshetra 2006 67 2432 62 327237 1746 43 

6 Panchkula 3591 87 3931 88 4874 56 1934 21 

7 Panipat 1866621 2804244 4586252 19169 70 

8 Bhmwam 1198 31 1391 21 170294 751 58 

9  Hissar 3497 56 419472 6453 40 3561 47 

10 Fatehabad 1276 40 1480 11 213744 1212 43 

11  hind 1520 44 1790 88 244304 1507 53 

12 Rohtak 3987 10 394628 4269 83 176371 

13 Jhagar 218926 2599 56 320374 1447 09 

14  Sirsa 2857 84 3395 36 4598 56 2451 11 

15 Sonepat 7134 04 878235 10257 95 421237 

16  Fandabad (E) 15366 77 1760834 20822 51 817521 

17  Fandabad (W) 2037770 2374542 2720106 9598 27 

18  Gurgaon (E) 26069 18 2982829 3431358 13128 68 

19  Gurgaon (W) 1075513 1373706 18040 29 5317 59 

20 Narnaul 499 51 54711 610 96 33126 

21  Rewarn 7196 68 9128 22 11378 33 4201 64 

22  Head office 53599 817 95 565 87 

Total 16103167 19772121 25784487 106066 73 

During oral evidence the departmental representative stated that there 15 down/ 

slov/ 1n revenue mcerease पा the coantry but the revenue increase i Haryana State 15 20% 
पा companson (0 5 7% n rest of we counuy 

The Committee after gomg through the reply of the departmental 

representative, desire to know the total recovery coliected by the Government during 

the current financiel year 

The Commttee would like to know the present position of getting 4% excse 

duty to be recexved from *he Central Government
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7 Lacences for L-I & L-II Shops 

When enquired about the distnict wise total number of country made liquor and 
Indian made foreign liquor shops 1n the State as on 31st July 2001 togetherwith the names 
of those having licences for L 1 & L IT i1t was informed as under — 

Inforimauun regardsng Vends of CLAMEL for the year 2001 2052 

Sr No  Name of Distt No of CL Vends No of IMFL Vends 

1 Ambala 72 37 

2 Bhiwam 63 28 

3 Faridabad 88 69 

4 Fatchabad 38 11 

5 Gurgaon 52 42 

6 Hisar 82 38 

7 Jagadhn 44 20 

8 Jhayjar 35 24 

9 Jmnd 54 19 

10 Kathal 57 18 

11 Karnal 79 24 

12 Kurukshetra 44 19 

13 Narnaul 49 14 

14 Panchkula 35 23 

15 Pampat 38 19 

16 Rewan 33 24 

17 Rohtak 48 35 

18 Sirsa 82 20 

19 Sontpat 44 28 

Total 1037 512 

Information regarding rames of L. I Licensees 

Sr Name of District Name of Licensee 

No 

1  Amball M/s Ram & Co Ambala 

2  Y/Nagar M/s Ashok Kumar & Co Y/Nagar 

3  Kamal M/s MPS Ltd Karnal 

4  Sompat M/s Ashish Kumar & Co Sonepat 

5  Pampat M/s A X &Co Pampat 

6  Narnaul M/s Suraj Singh Karan Singh & Co Narnaul 

7  Rewan M/s Amil Kumar & Co Rewan 

8  Gurgaon M/s Jatinder Stngh & Company Gurgaon 

9  Kaithal M/s Century Wine Hunt Kaithal 

10 Jind M/s Jind Wine & Co Jind 

11 Sirsa M/sRK & Co Swsa
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Sr Name of District Name of licensee 
No 

12 Bliwam M/s Madan Singh & Co Bhiwam 

13 Hiar M/s Canteen Stores Depnartment Hisar 

14 Kurukshetra Mis Sh1 a W न P pt (Kurukshetra) 

15  Hisar M/sSL & Co Hisar 

16  Panchkula M/s Haryana Wines Panchkula 

17 Jhajjar M/s Wine Palace Bahadurgarh (Jhayjar) 
18 Rohtak M/s Shakti Wine Traders Rohtak 
19 Faridabad Mrs Ipjahhaa Traders Faridabad 
20 Ambala Canteen Stores Department Ambala . 

21  Karnal Haryana Tounsm Corporation Ltd Xarnal 
Note — There 15 one L. I पा each District except Fatehabad one L I for CSD at Hisar 

one L I for CSD at Ambala and one L I for HTC at Karnal 

Statement showmg information regarding names of L-II Licensees 

Sr Name of District No of L2  Name of licensee 
No vends 

1 Ambala 37 M/s Ram & Company 
2  Bhiwam 28 M/s Madan Singh & Company 
3 Fandabad . 69 M/s Fanidabad Wines 
4  Fatehabad 11 M/s SL & Company 
5  Gurgaon 42 M/s Jitender Singh & Company 
6  Hisar 38 M/s SL & Company 
7  Jagadhn 20 M/s Ashok Kumar & Company 
8  Jhajjar 24 M/s Kamlesh Kumar Vyay Singh 

Bharat Singh & Company 
9 Iind 19 M/s Jind Wine & Company 

10 Kaithal 18 M/s Satpal & Company 
11 Karnal 24 M/sMPS Ltd 
12 Kurukshetra 19 M/s Gulshan Gaba & Company 
13 Narnaul 14 M/s Suray Singh Karan Singh & Co 
14  Panchkula 23 M/s Haryana Wines Panchkufa 
15  Pampat 19 M/s AK & Company 
16  Rewan 24 M/s Am! Kumar & Company 
17  Rohtak 35 M/s Shakti Wine Traders 
18 Sirsa 20 M/s RK & Company 
19 Sonipat 28 M/s Ashish Kumar & Company 

Total 512 

Note —There 15 one L 2 hicensee पा respect of all L 2 vends of one district



mformed to the Commuttee 

8 फल Sales Tax 

The Commuttee discussed the matter of arrears of sales tax and 1t was informed that 

36 
दिन 

The Commttee would like to know whether any complaint from any hcensee 

has been received by the Department, बी so, the action taker पा this regard may be 

the position of recovery of arrears 1s revic wed regularty m फिट quarterly meetings with the 

conceried Deputy Bxcioe and Taxation Commisstorers vherein steps taken by each of 

them for the hiquidation of arrears under each head are considered and wherever any 

deficiency 15 noticed the DET C 15 asked to immedaately rectify the same Most of the 

arrears are either under stay by vartous courts oi undes hiquidation or m stalments or 

inter State or घाट district The Commuttee was also informed the position of arrears of 

sales tax as under — 

(Rs n Lacs) 

Sr  Name of Dustrict Old Current /Total 

No 

1 Ambala 1931 20 17228 2103 48 

2 Jagadhn 806 75 8412 890 87 

3 Kaithal 492 54 12136 6139 

4 Karnal 5154 62 4879 5203 41 

5 Kurukshetra 42003 143 60 563 63 

6 Panchkula 679 59 1024 689 83 

7 Panipat 1076 02 16061 1176 63 

8 Bhiwam 1568 39 1079 1579 18 

9 Hissar 599 52 80 00 67952 

10 Fatehabad 53311 145 86 678 97 

11 Jind 47953 580 485 33 

12 Rohtak 16371 64 18 227 89 

13 Jhajjar 186 48 34078 52726 

14 Sirsa 51222 68 56 58078 

15 Sonepat 1437 31 53729 1974 6 

16 Faridabad (E) 228307 53378 2816 85 

17 Fandavad (W) 4179 82 =02 79 4642 61 

18 Gurgaon (E) 1786 86 1318 52 3105 38 

19 Gurgaon (W) 1188 59 15779 1346 38 

20 Narnaul 1843 18 43 

21 Rewan 1507 12 124 54 1631 66 

Total 27604 91 4531 68 31536 59 
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After going through the reply of the department and after oral evidence of 

the departmental representafives the Committee would hike to know the detals of 
the cases pending for recovery of arrears as on 31 3 2002 along with amount wavolved 

m each case 

The Committee would farther hke to know the details of the cases, which are 

pending 1n the Court आते Quas1 Judicial proceedings 

The Commuttee recommends that ail out efforts ymmay be made to recover दि 

outstanding amount mvolved and the detaus of eiforis mace in s regurd e 
intmeated to the Committee withim a period of three months 

Tre Committee woald 2lso hike to make on the spot study tour of Distillerzes 
m the State 

9 New Licenses 

The Commuttee through 1ts questionnaire asked about the chstrict wise total number 
of new hcences 1ssued for country liquor Indian made foreign liquor and beer shops 1 
the State during the years 1998 99 1999 2000 and 2000 2001 The Committee was 
mformed 85 under — 

Stateinent of New L-14 A/L 2 Vends for the last three years 

Sr Name of District 1998 99 1999-2000 2000-2001 2001 2002 

No (New licences) (New vends (New venas (New vends 

Opened) opened opened) 

L-14 L2 L-14 L2 L 14 L-2 L-14 L-2 
A/CL) (IMFL) A(CL) (IMFL) A(CL} (IMFL) A(CL) (IMFL) 

1 Ambala 63 30 8 5 0 0 1 2 

2 Bhiwam 46 17 4 1 12 8 1 2 

3 Fandabad 62 56 15 2 11 5 0 6 

4  Fatchabad 22 8 9 3 6 0 1 0 

5 Gurgaon ” 35 6 5 4 1 5 1 

6 Hisar 45 19 8 2 24 17 5 0 

7 Jagadhn 31 17 9 2 3 0 1 1 

2  ‘hapar 18 13 7 2 9 8 1 1 

9 Jind 35 19 17 0 0 0 2 0 

10 Kuthal 39 12 6 1 10 3 2 2 

i1 Kamal 64 20 10 2 3 0 2 2 

12 Kurukshetra 40 13 4 1 0 2 0 3 

13 Namaul 33 1 15 1 | 1 0 1 

14 Panchkula 30 20 2 3 1 0 2 0 

15 Pampat 29 14 [ 5 0 0 3 0 

16 Rewan 30 16 3 pA 0 4 0 2 

17 Rohtak 24 A 4 1 18 3 2 2 

18 Sisa 61 18 6 2 13 0 2 0 

19  Sompat 34 25 7 3 0 0 3 0 

Total 743 387 146 43 115 57 33 25 
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After oral exammation of the Commissioner & Secretary to Govt Haryana, 

Excise & Taxation Department — 

The commnttee would hke to know the results of checking of the quality 
of फ़िर hquor 

The Commuttee wouid further ke to know the action taken पा the cases 

where seb standard quahify of iquor was founa 

Thas information may be supplied to the Commuttee within a period of three 
प्राण दिए 

10 Bar Licences 

Te a question put by the Comrutee and during oral esrderce 1ty 35 informed that 
Rs 5 lakh पा addition 10 the sales tax 15 taken for giving Wine Bar Licence and the same 15 

given (0 a hotel having 3 Star facilittes During the current year 72 licences have been 

given out of which 27 have been given to private parties 33 to Haryara Tourism and 12 to 

clubs 

The Commutice would like to know whether there is any change in the pol.cy 
for giving Wimne a~ Licence, anrmounced by the Pepartment, for the year 2002 2003, 

if so, the Committee may be mformed 

11 Income from Country Liquor and Indian made Foreign Liquor 

The Commuttee through a questionnarre asked about the total income accrued (0 
the Department by the sale of wine during the years 1998 99 1999-2000 and 2000 2001 
separately and फिट district-wise income accrued to the Department by the sale of country 
Iiquor and Indian made foreign hquor separately during the period as referred (0 above 
The Commuttee to a written reply was informed as under — 

Statement regarding mcome from sale of CL and IMFL 

(In lacs) 

Sr Name of District 1998 99 1999 2000 2000-2001 

No 

L-14 L2 L-14 L-2 L 14 L2 

CL) (IMFL) (CL) (IMFL)  (CL) (IMFL) 

1 2 3 4 5 6 7 8 

i nmbala 2467 हुए 2588, 2977¢2  2700% 314702 2563 12 

2 Bhiwam 222094 49370 288954 55020 3260 ६7 57952 

3 Fardabad 555123 533155 392565 584555 311935 644250 

4 Fatchabad 1867 86 38028 252664 42528 197260 595 01 

5 Gurgaon 277985 222111 352665 250311 357407 354802
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1 2 3 4 5 6 7 8 

6 Hisar 344287 995 03 460762 114003 4205 08 1524 38 

7 Jagadhn 1898 18 80165 246610 89965 258658 112640 

8 Jhayjjar 1351 55 79051 1857 12 83151 216667 100363 

9 Jind 2015 58 71843 3156 68 71843 317720 609 49 

19 ¥, th.l 1473 28 37769 WR71S5 41969 3004 64 42495 

11 Karnal 270290 609 49 362228 67349 391650 69425 

12 Kurukshetra 1764 74 37482 2363 67 -1882 277963 470 06 

13 Namaul 986 12 35767 160955 40167 149076 43108 

14 Panchkula 1304 37 462 38 208842 6038 1825 28 466 27 

15 Pamipat 1985 60 687 46 265613 76745 303308 864 10 

16 Rewan 103032 1704 00 150276 65158 168419 781 05 

17 Rohtak 145375 2485 00 192491 131502 202014 120761 

18 Sirsa 226120 303500 304074 73784 2705 26 8174 

19 Sontpat 2050 62 3208 00 276239 342074 314789 312478 

Total 41094 65 2762358 5238102 2500026 5281611 2728206 

The Commuttee observed that पा some districts there was less reahization of 
tax The Commuttee desired to exammne such cases and informed the Commuttee of 
the reasons for the same The Committee would further hike to know whether there 
1s any complamt from any quarter m regard to less realization of tax
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Durmg oral evidence, the departmental representatives stated that 344 cases 
of thus year are pending by 542 cases of 1999 2000 and 1319 cases of 2000 2001 are 

"-pending m the Courts Therefore, after considering the reply of the Department, the 
Comuuttee desired to know the amount -ecovered out of Rs 2 crore 47 lakh imposed 

= as pentalty by the Department. 

The Commuttee further desired to know the criteria be.ng adopted while 
mposing such penalty 

" The Comnuttee'also desired to know whether there 15 any system एव checking/ 
- “assessmg such type of cases by the Higher Authority than the one mmposmg the same. 

Latest position of pending cases pe zlso mtimated to the Commuttee 

* 13 Checkang of Buses 

* The Commuttee discussed the matter of checking of buses by पट Excise and Taxation 
authorises for various offences and the number of prosecutions launched durning the year 

1 1998 99 1999 2000 & 2000 2001 था 31st July 2001 The Committee was informed of 
the details of such 08565 The Commuttee was also informed that 1n the buses of Haryana 
Roadways there are very less cases of evasion of tax but m the buses other States पा order 

! to increase therr receipt the tickets for plying 1in Haryana Territory are not 1ssued and the 
tickets of the respective States are 1ssued 

The Commuttee recommended that the steps taken to mummze डाली type of 
cases and फिर detail of the nending cases along with the amount imnvolved therem and 
also the criteria for levellmg the penalty m ths regard be supphed to फिट Comnuttee 
14 Distillation of Country Liquor & Indian made Foreign Liquor 

The Commuttee discussed the matrer of grant of licences for the manufacture/ 
~ distillation of country iquor and Indian made foreign liquor पा detail with the representatives 

of the Department 85 also the realisation of excise duty 1 this regard The reply of the 
‘Department 15 as under — 

Name of Distnict Number of Distillenies 

1 Yamuna Nagar 1 
2 Panmipat 2 

3 Hisar 1 

4 Sonepat 1 

5 Fandabad 1 

On a question put by the Commuttee 1t was informed that the Panipat Cooperatnne 
Sugar Mill Limtted (Distillery Unit) 15 going to start the distillation work 

The Commttee recommended that the latest position along with the number 
- 'of cases of wine detmied by this Sagar Miil upio 30th June, 2002, be supphed to the 
* Commuttee by 31st July, 2002 

15 Levy'of Excise Duty on Liquor 

In resporise to the wniten reply by supplied by the Department the Commuttee 
¢ ofally examined the departnfental representatives and discussed the matter of levy of excise
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duty on hquor and 1t was informed that 350 employees of Police Department and one 

officer of SP rank have been deputed to check the ताला liquor 

The Commuttee desired to know the numbe~ of pending cases and फिट efforts 

to decide these pending cases The Comnnuttee also desired to know the number of 

cases decided during the last three years 

16 Income from Breweries and Distilleries 

In reply te फिट guestionnaire, the reply of the Department upro 31st July, 

2001 1s as under - 

D.stillenies 

1 M/s Haryana Distillery 21 M Private 

Industrial Area Yamuna Nagar 

2 M/s Associated Distilleries Ltd Private 

Delht Bye Pass Road Hisar 

3 M/s Frost Falcon Distillery Ltd Private 

Village Jaharn Sonepat 

4 Mi/s Haryana Organics Chulkana Road Private 

Samalkba Panipat 

5 M/s Ashoka Distillers & Chemical Pvt Ltd Private 

Village Hathin Palwal Fandabad 

6 M/s Panipat Coop Sugar Mulls 1.0 Government 

(Distiliery Unit) Panipat Owned 

Breweries 

1 M/s Haryana Brewertes Ltd 49th KM Stone Private 

G T Road Murthal (Sonepat) 

2 M/s Inertia Industries Ltd Village Joniawas Dharuhera Private 

Main Jaipur Highway Rewan 

3 M/s Supenor Industries Ltd  13/1 Mathu-a Road Private 

Fanidabad 

During the oral evidence the Commuttee discussed the matter of income accrued 

to the Department from Brewenes and Distillertes during the years 1998 99 1999 2000 

& 2000 2001 upte 31st July 2001 The Department informed as under — 

Year Amount 

(Rs 1n Lacs) 

1998 99 90 00 

1999 2000 135 00 

2000 2001 135 00 

(Upto 31 7 2001) 
The Commuttee desired to know whether there 15 any balance amount due 

from any Breweries and Distilleries, if 50 फिर amount so due togetherwith the names 

of such Breweries and Distilleries and also the period from which the same 1s 

outstanding and the steps taken to recover the same may be mformed to the 

Commuittee within the period of three months



)4 
43 

17 Evasion of Sales Tax 

On a question being put by the Commuttee about the evasion of sales tax by the 
Industnalists and Traaers the representatives of पीट department tnformed that the 
Industrialists and traders set up their offices 1n Delhi and sell their products m Delh after 
effecting stock transfer from Haryana to Deltu The Department rurther informed that 1t 1s 
a normal trade practice and no evaston of sales tax 15 mvolved ता this The representatives 
एव the department also informed that चाट sales tax 15 payabie only when 8 sale takes place 
पा Haryana where goods manufactured था Haryana and transferred to Delh1 and are sold पा 
Haryana no sale takes place पा Haryana आएं no tax under the law accures to the State of 
Haryana on sales made पा Delni sales tax 15 payable पा Delh: not पाए Haryana 

Duning the course of oral examination the department also informed that during 
the last three years the sales tax cases were assessed and amount of Rs 57 crores and 80 
lacs of revenue were detected and penalty was also imposed 

The Committee may be informed of latest position of recovery as on 31st 
March, 2002 within a period of three months 

18 Excise Pohicy 

The Commuttee discussed various aspects of Excise Policy with the representatives 
of the department The Commultee asked for फिट copy of the Lxcise Policy which was 
promused to be supplted by department but the same has not been supphed till the finalisaucn 
of Report 

Therefore, the Commttee desired that the new Excise Policy, पी any, may be 
supphed to पार Commuttee 

19 Arrears 

In reply of the Questionnaire asked by पा Comnuttee regarding arrears accumulated 
under various Acts during the last three years the department informed as under — 

(In lacs) 

1998 99 1999 2000 2000 2001 

26112 83 28418 35 32269 89 

The Commuttee desired to know पार break up of the above amount 1tem wise/ 
head-wise within a period of three months The Commuttee further desired to Know 
the details of Court cases, व any, and the deta:ls of the cases घा which stay has been 
granted 

20 Defaulting Cases and leakage m revenue 

In reply of the questionnaire put by फिट Commuttee regarding defaulting cases and 
leakage of revenue the department supphed the information as under —
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21 Admimstrative Report 

During the course of oral examnation of the department the Committee 
recommended that latest Admimstrative Reports pubhshed bv the Department be 
supplied to the Commuttee The Commttee further recommenaea that suitaple steps 
be taken to ensure that the Annual Admnistrative Report of फिट Department 15 
published as early as possible arter the close of the financial year io which it relates



(2001 2002) 

46 

Appendix-I 

Summary एव recommendations/observations of the Commue.. on Estimates 

Excise & Taxation Department 

Sr 

No 

Page Observations 

1 4 
1 32 

33 

36 

37 

The Commuttee would like to know the reasons for 
keepmng these posts vacant The Committee v ould 
also like to kmow how पट work of these vacant posts 
was carned out by the Department and was there any 

adverse effect on the collection of revenue Ifso the 

estimated amount on account of this may also be 
mformed 1f not 15 there suffficient justification for 

keeping these posts sanctioned A detailed reply पा 
this regard may be supplied to the Commttee for 15 
consideration 

The Cemmttee after going through the reply of फिट 
departmental representahive desire to know the total 
recovery collected by पीट Government during the 
current financial year 

The Commttee would like to know the present 
posttion of gething 4% excise duty to be recetved from 
the Central Government 

The Commuttee would like to know whether any 
comglamt from any licencesee has been recerved by 
the Depariment if so the action taken m this regara 
may be informed (0 the Commuttee 

After gomg through the reply of the department and 
after oral evidence of the departmental representatives 
the Commuttee would like to know the details of फिट 
cases pending for recovery of arrearsas on31 3 2002 

along with amount 1nvolved 1 each case 

The Commttee would further like (0 know the details 
of the cases which are pending in the Court and Quas 
Tudicial proceedings 

The Commnttee recommends that all out efforts may 
be made to recover the outstanding amount का solved 
and the details of efforts made पा this regard be 

ntmated to the Commuttee within 2 period of three 
months 

The Commuttee would 8150 like to make on the spot 
study tour of Distilleries प्रा the State
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4 

38 

35 

41 

41 

10 

11 

12 

13 

After oral examunation of the Comissioner & 
Secretary to Government Haryana Excise & Taxation 
Department 

The Comrmttee would like to know the results of 

checking of the quality of the hrauor 

The Commttee would further like to know the action 
taken 1n the cases wnere sub standard quaity of hquor 
was found 

This information may be supplied to the Comnmttee 
within 8 period of three months 

The Commuttee would like to know whether there 15 
any change 1n the policy for giving Wine Bar Licence 
announced by the Departmrent for the year 
2002 2003 1f so the Commuttee may be mformed 

The Commuttee observed that in some distrnicts there 
was less realization of tax The Commuttee desired 
to exam.ne such cases and informed the Commuttee 
of the reasons for the same The Commuttee would 
further like to know whether there 15 any complamnt 
from anv quarter ता regard to less realization 

Durmg oral evidence the departmental reprsentatives 
stated that 344 cases of thus year are pending by 542 
cases of 1999 2000 and 1319 cases of 2000 2001 
are pending in the Courts Therefore after 
considering the reply of the Department the 
Commuttee desired to know the amount recovered 
out of Rs 2 crore 47 lakh imposed 85 penalty by the 
Pepartment 

The Conmmttee further desired to know the criteria 
bemng adopted while imposmg such penalty 

The Commuttee also desired to know whether there 
15 any system of checking/assessing such type of cases 
by the Higher Authonity than the one umposmg the 
same 

The Commuttee recommended that the steps taken to 
munimize such type of cases and the detail of the 
pending cases along with the amount mvolved therein 
and also the cntera for levelling the penalty पा this 
regard be supplied to the Commutiee
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The Commuttee recormmended that the latest position 
along with the number of ca.es of wine detailed by 
this Sugar Mill upto 30th June 2002 be supphed to 
the Commuttee by 31st July 2002 

The Commuttee desired (0 know the number of 
pending cases and the efforts to decide these pending 
cases The Committee also desired to know the 
number of cases decided du-mg the last three years 

The Commuttee desired to know whether there 15 any 
balance amount due from any Brewenes and 
Distilleries 1f so फिट amount 15 so due together with 
the namesof such Breweries and Distillenes and also 
the period from which the same 15 outstanding and 

the steps taken to recover the same may be mformed 
to the Commuttee withm the period of three months 

The Commuttee may be mformed of latest position 
of recovery as on 31st March, 2002 within 2 penod 

of three months 

The Committee desired that फिट new Excise Policy 
if any may be supplied 16 the Comrmttee 

The Commuttee desired to know the break up of the 
above amount 1tem wise/head wise with पा a penod 
of three months The Commuttee further desied to 
know the details of Court cases 1f any, and the details 

of the cases m which stay has been granted 

The Commuttee desired to know the latest position 
in this regard 

Durmg the course of oral examumation the Commuttee 
recommended that latest Admumstrative Report 
published by the Department be supphied to the 
Commuttee The Commuttee further recommended 

that suitable steps be taken to ensure that Annual 
Admumstrative Report of the Department 15 published 
as early as possible after the close of the financial 
year, which 1t relates
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Appendix-T1 

Statement showing the outstanding/recommendations of the Commitee on Esttrmates 
relating to the years 1990-91 1992 93 1994 95 1995 96 1996 97 and 1997 98 
1698 99 1999 2000 2000 2001 

Sr  Page of Paragrapbs Further Observ.tions/Recommendations 

No the Report made by the Comrmttee 

1 2 3 4 

23rd Report (1990-91) 

SOCIAL WELFARE DEPARTMENT 
1 12 18 16 (1) The Commuttee desired that CID report पा the 

embezzlement case of Rs 64 000/- after 
nvestigation, be sent mmediately 

() The Commmuttee also desired that गा the case of 
Shrimati Neeraj Sarot, CDPO Education Department 
be informed m writing about the departmental 
decision taken regarding stoppage of one mcrement 
of the official 

25th Report (1992 १५३) 
IRRIGATION DEPARTMENT 

2 27 61 13 (1} Durng oral exammation held on 8th August 1995 
the Financial Commissioner and Secretary to 
Government Haryana Irngation Department had 
ensured the Commttee that all these cases will be 
finalised withm two months and the Commuttee walt 
be formed accordingly The requisite mformation 
has not been supplied so far till the finalisation of 
tlus Report The Comnuttee therefore again desired ~ 
that this mnformation be supplied to the Commuttee 
mmediately without further delay 

(1) The Commuttee also desired that the latest position 
with regard to 149 pending Court cases be intimated 
to the Commuttee alongwith complete details of each 
case 

3 69 70 16 The Commuttee undertook its on the spot study tour 
from 22nd to 25th August 1995 of vanous Imgation 
works/schemes desilting work seepages water 
logging etc concerming outstanding para Nos 14 
15 16 17 19and 23 and record 1ts findngs thereon 
which stands sent to Government Government 
replies thereto 15 still awated and these have not been 
sent till the finalisation of this report Hence the
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28 
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17 
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Commuttee desired that action taken report of 
Government on the said findngs zelating to para 46 
be sent to the Commuttee immediately wrthout further 
delay so that these matters be taken शा discussions 
during the next oral examnation of the departmental 
representatrves m the next financial year 

Latest position of case No 1, be mtimated to the 

Commuttee 

Till the finahsation of the report एव the Commuttee 
the desired mformation was not supphed to the 

Commutitee 

The Committee would like to know the surprise raxds 
conducted by the Vigilance Cell of the Department 
and the details of the officers found gmlty during the 
last three years 

The Commuttee would like to know दा any case of 
payment of compensation pending with the 
Department, 1f so the detauls thereof 

The Commuttee be mtimated with the latest position 
alongwth फिट reasors fo~ non finalisation of the 
Annual Admmstrative Report of the Department 

27th Report (1994-95) 

TRANSPORT DEPARTMENT 

The Committee desired that the latest position after 
taking necessary action m the matter be intimated to 
the Conmmttee except the case of Narnaul at Sr No 

5 which has been dropped by the Commttee on 20th 
June 1996 

After hearmg the departmental representatives, the 
Commnttee desirea that the departmsznt shoula take 
appropniate action for gettmg the land at Gurgaon 
vacated from the persons concerned The department 
promused (0 send the detailed reply of the case but 
the said reply has not beenreceived छा the finahisation 
of the Report, therefore फिट Commuttee desired that 
the detalled mformation of this case be supphed to 
the Commuttee, at the earliest alongwith the cause of 
delay
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27th Report (1994-95) 

COOPERATION DEPARTMENT 

The Commuttee desired that the departmen. may 
persue all such cases pendmg with the Courts 

The Commitee be mformed accoidingly, about the 
cases matters of this para (a and b) 

The Commuttee undertook 1ts on the spot study tour 
from 26010 28th October 1995 to see progress/latest 
posttion of Panipat, Rohtak and Palwal Sugar Mills 
of the State concerning outstanding paragraph No 
39 etc and reported 1ts following findings thereon 
which stand sent to Government 

(1) the number of measures to be taken to 1mprove 
working and to effect economy etc पा Pampat 
Sugar Mill 

(u) reasons of loss suffered by Pamipat 
Distillery and 

(पा other matters as pomnted out पा the findings 
(Sub-para (f) of this para dropped by the 
Commttee on 10th July 1996 

Government rephes thereto 1s still awarted and the 
same have not been sent till the finalisation of this 
report Hence फिट Commuttee desired that action 
taken report of Government on the said findings be 
sent (0 the Commuttee immediately witnout further 
delay so that these matters be taken 1000 discussions 
dunng the next oral examimnation of the Departmental 
Representatives m the next financial year 

As regards other mformaion where was orally asked 
for the Commuttee observed that the same was not 
readily available with the departmental 
representauves at that tme as such, after hearing 
the departmental representatives, the Commuttee 
desired to send the requisite detail (upto date latest 
posttion) with regard to फिट followang works m hand 
of the department — 

(1) Established of Cold Storage cum-Warehousmg 
Complexes 

(2) Modermisation of Spimning Mills, Hans:
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(3) Establishment of Ginnery 

(4) Development of Processing and Marketing of 
Mushroom by HAFED 

(5) Establishmen. of Mustard (जा नए at Narnaul 

(6) Rehabilitatton of Sick Stores 

(7) Loan/Subsidy to labour and construction 

federation for the construction एव Office cum 

Godown 

(8) Construction of Godown by HAFED 

(9) Construction of Godown of Primary 

Agnculture Credit Societies 

(1) The Commuttee further desired to make on the spot 
study/inspection of above works alongwith certamn 
mmportant Projects of Department 10 see/check their 
progress 

FOOD & SUPPLIES DEPARTMENT 

41 

18 

20 

/ 

® 

(1) 

The Cornmuttee further deswed that the List एव the 

person who have been found mvolved पा the cases 

of corruption durmg the 1851 3 years may be supphed 
to the Commuttee alongwith the number of persons 
who have been removed from service on the charges 

of corruption within a fortmght The department 
should also take action against them, (CONFED) 

Information regarding INFED as desired पा 27th 

report be supplied to the Commuttee 

28th Report (1995-96) 

PW (PUBLIC HEALTH) DEFPARTMENT 

The Commuttee desired to know the names of 4 towns 
where the sewerage schemes are under 

unplementation. The progress made 1n this regara may 

also be mhmated to the Commuttee 

The Commuttee therefore desired the departrent to 
expedite and finalise the cases at the earliest 

alongwith the action taken against the officer/officials 
who are at fault 

(ComplamntsatSr No 1 2 51010 13 15 17 2210 

25 have been dropped by the Commuttee 1n 1ts meeting 

held on 14 8 2001)
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The Commmttee further desired to mtimate the amount 

mvolved m each case 

The Commuttee therefore desmred that the detail of 

the cases relating to embezzlements/complamnts etc 
which are pending m vanous courts alongwith the 
amoum, wvolved, be sent to फिट comnuttee 

The Commuttee therefore recommended that the 

action to finahze the remaining matters be expedited 
and action agamst the defaulters be also taken under 
Intimation to the Commmattee 

The Commuttee therefore, desed that the action 

taken पा the matter be mtimated (0 the Commmttee at 
the earliest 

Therefore, the Comnuttee desired that the cases be 

decided at the earliest alongwith the action taken 
apamst the officers/officials who are at fault 

The Commuttee further desired that the cases as stated 

above be settled at the earliest 

The Commuittee be also mtimated about the action 

taken पा the matter 

After examining the departmental representatives, the 
Conmmttee desired that effective steps be taken. for 
the completion of the works at the earliest The 
Commmttee further desired that progress made be also 
mtimated (0 the Comutruttee 

29th Report (1996-97) 

HEALTH DEPARTMENT 

After going through the reply and the oral evidence 
of the department, the Commuttee desired that the 
case as stated above be expedited under mtimation 
to the Comrmtitee 

The Commuttee एड also supplied फिट details of फिट 
cases 1f any pending 1 any court against the officers/ 
officials of the department 

In view of the position stated above the Commuttee 
desired that the department should take effective steps 
to get the said land vacated under intimation to the 
Committee
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The Commutee 15 एव the opinion that the department 
should supply the details of फिट complamts received 
aganst the Drug Inspectors during the last three years 

The Commttee further 15 of the opumon that the detail 
of the cases if any mstituted प्रा any court under 
relevan. Act/Rules dunng the last th-ee years for 
breach of Act against any party be supplied 

The Commuttee 15 also of the opinon that the detail 
of the sale of drugs का contravention of the Act, if 

any detected dunng the last three years be suppled 
to the Commuttee 

The Commmttee further 1s of the opmion that the detail 

of any uregulanities 1f any detected during the last 

three years of the licenced manufacturer of drugs m 

contravention of the provision of the Act/Rules be 
supphied 

The Commuttee be also mformed about the action 

taken पा the matter 

After gomg through the reply and oral examnation 

of the department, the Commuttee 15 of the view that 

the Government to supply a detail of the 

complamnts 1fany received by the department during 
the last three years regarding Food Inspectors etc 
under mtimation to the Commuttee 

During the course of oral examination the 
representative of the Govt. stated that the materal 
amounting to Rs 6 crores 15 likely to be approved by 
the High powered Commmuittee 

The Commuttee asked फिट department to ensure that 

the said matertal be purchased well m time 50 that 1t 

may not lapse 

30th Reprot (1997-98) 

PANCHAYATS DEPARTMENT 

During the oral examunation of फिट department, the 

Commuttee desired to know whether the enquiry 

under these cases have been completed The 

representatives of the department mformed that the 

enquunes 1n these cases are gomng on The Commuttee 

therefore desired that the department should make 

X
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efforts to decide cases after completing the enquiry 
at the earliest under intimation to the Commuttee 

(Complaints at pomntNo 1 3 6 7 have beea dropped 
by the Commutte m 1ts meeting held on 9 10 2001) 

The Commuttee therefore, desired that the said 
mformation, if any be supphed to the Commuttee at 
the earhiest 

The Commuttee observed that 11 some of the villages 
the phirints and Common land have been 
enchroached upon by the unauthorised persons and 
this tendency 15 mereasing day by day पा the villagers 
Therefore the department to take action at the earliest 
at grass root and the Commuttee be mformed about 
the action taken, within 6 months - 

The Commttee scrutinised घाट reply and desired that 
the detail of the works undertaken be supphied so that 
the same may be further examined 

AGRICULTURE DEPARTMENT (1997-98) 

37 

41 

Therefore the Commuttee desired to know the detail 
of the total funds allocated and spent duning the last 
three years till now a.ongwith he deau of 
beneficlanes particularly belongmg to the Scheduled 
Castes 

The Commuttee further desired that necessary 
assistance of chermcals/pest:cides be provided 10 the 
farmers 85 assured by the department during orat 
evidences on prionty basis 

As stated by the department during oral evidence 
the progress made by the Haryana Agnculture 
University department m developing crops switable 
for the Sahne/Blackash water be m‘umatea 10 the 
Commuttee 

(31st Report 1993-99) 

MINES & GEOLOGY DEPARTMENT 

15 The Commuttee therefore desired that फिट department 
to teke action to fill up the vacant posts, 1f required 
and mtimate the Comnuttee
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After oral evidence of the departmental 

representatives the Commuttee desired that घाट 
required information 1e departmental service rules 
of all the groups 85 and when published be sent to 
the Commuteee 

After gomg through the reply and oral evidence of 
the department, the Commutiee desired that a copy 
of the Haryana Regulation and Control of Crusher 
Act, 1981, (upto date) be supphed to the Commuitee 

The Commnttee further desired to know whether the 
department has 1dentified the sites/places where 
crushers are finchomng unauthonsedly/ illegally 1f 
so the detail thereof 

If the reply as above 15 पा affirmative what steps have 
been taken or proposed to be taken by फिट department 

aganst the defaulters 

The abeve mformation be supphied to the Commutiee 
at the earliest 

After oral examination of फिट Commissioner & 
Secretary to Government, the Commuttee desired that 
the matter be expedited to pubhish the latest 
Admnstrative Report under mmtimation 1o the 

Commuttee 

The Commmuttee therefore desired to know whether 

the department 15 aware of any such cases 1 so, the 

details thereof be supplied to the Commttee 

After oral examination of the department फिट 
Commuttee desired to know the peniod during which 
the unauthonsed extractions was done alongwith the 

names of parties munerals and location 

The Commuttee further desired that the latest positon/ 
deta1l of the cases पा which FIR had been lodged 
U/S 3791 PC alongwith the detail of the parttes be 

also supphed 

The above mformation be supphied to the Commuttee 

at the earhest 

After gomg through the reply of the department and 
oral examination of the departmental representatives 
the Commuttee desired that the information be 
supplied 1n detail 1 e the name of the party, minerals 
and location etc
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The Comnuttee desired that the matter be expedited 
and फिट latest position mtmated to the Commuttee at 
the earliest 

The Commuttee, therefore desired to know whether 
all the identified mines/areas have been given on 
lease/contract 

The Commuttee further desired to know whether 
nunerals extracted from चाह munes are 85 per 
1dentification of minerals 

The Commnttee further destred to know whether any 
complaint has been recerved by the deptt. regarding 
extracting of min.rals other than the mnerals for 
which फिट mines have been allotted The above 
information be supphed to the Commnttee at the 
earliest 

Atter going through the reply submtted by the 
department the Commuttee desired to know फिट detail 
of efforts made by the department to utilize the 
munerals as Industrial Raw Matenal 
The Commttee further deswed to know the detasl of 
three parties to whom the mimes/areas of Khasra ™., 
47 of Village Dostpur (NarnauD)) 1s be = ieased out 
The Commuttee has e~ through फिट reply and 
Aearad - | oy whether the Aee e a8 recerved 
any complaint regarding the allotment of Contract/ 
Lease by public auction, during tue last three years 
if so the detai! thereof 

The Cormmuttee has gone through the reply and 
destred to know whether any case of non payment 
of royalty/dead rent 15 lymng undecided/ pending with 
the department 1f so the details thereof 
The Commttee after gong through the reply deswred 
the department to supply the mformation with regard 
to the lease/contract, 1f anv given for Major and 
Minor Minerals m other distnicts of the State under 
this Scheme 

The Commitee desired to know the number of stone 
crushers shifted 50 far alongwith the location 
The Cormmmttee further desired the department to 
mumate फिट number of crushers not shifted 50 far, 
alongwith the reason and action, if any taken against 
defaulters
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Aftergomg through the above reply the Commttece 
desired the department to supply फिट comparatrve 
statement of imncome accrued during the last three 
jears1e 1995 96 1996 97, and 1997 98 

The Commmuttee therefore, desired that the department 

(0 supply फिट dewail of mining leases renewed for 8 
period of 10 years 

The Commuttee further desired that deparument to 
mtimate the safety measures adopted by the 
department for the mines, particularly 10 those mines 
which have been declared unsafe 

The Commuttee further desired to know whether any 
mcidence/occurrence m munes due to neghgence of 

safety measures have come to the notice of the 
department, during the last three years 1f so फिट detail 

thereof 

After going through the reply the Commuttee desired 
the department to intmate the latest position of setting 
up of Cement Plant पा Tehsil Narnaul 

The Commuttee after going through the reply desired 
that the department to supply the details of due 

lf MD (हि के कर री आज at फिट earlest 

14 

ttee 13 of the view and recommends that 
the deparimem should take every case and possible 
steps for spending the budget sllocation evenly m all 
the four quarters and not 1n the last quarter of the 
year so that the Govt money should be spent with 
due care and after following proper procedure witha 
view to avoid wasteful expendrture m hurry 

The Commuttee be mformed about the action taken 

as observed by the Commnttee above 

The Commattee was informed that 16 posts of 
Asstt Executive Enpineers were lying vacant The 
Commuttee would hke to know the justification of 

not abolishing these posts togetherwith the details 
of the posts which have been filled 1n until now and 
the persons by whom the function of these posts are 
being carried out
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The Comnuttee would like to know the latest position 
with regard to the posts lymg vacant for the last three 
years alongwith che reasons for retaining these poots 

The Commuttee further desired 10 know the action 
taken to fill up the vacant posts 

After gomng through tne reply and the oral evidence 
of the representatives of the department, the 
Commuttee was of the view that a large number of 
vehicles are required to be condemned A heavy 
amount bemng spent on the repair/maintenance of 
these vahicles 

The Commnuttee, therefore deswed that the department 
to Jook mto the matter and take effective st=ns to 
replace the condermmable vehicles with new one and 
whmate to the Commuittee 

After gomng through the reply the evidence of 
department representatives the Commmtee disires — 

(1) (0 know the fate of the complaints mvestigated 
along with the details of the complamts which 
have not been mvestigated till now depicting 
the reasons for maction on these complaints 

(n) to kmow the cases of misappropiation/ 
embezzlements etc came to the notice of 
department durng the financial years 1996 to 
1999 

The Commuttee would like to know फिट details of 
work for which the admimstrative approval was 
1ssued at the fag end during the financial year 1999 
2000 togther with the date of approval 

The Commuttee also desired to know the steps taken 
to complete the works by getting timely 
admnstrative approval 

दाह Commuttee further aesired to know whether .he 
works for which admmsstration approval was given 
at the fag end पा the years 1996 1997 and 1997 1998 
have been completed 

The Commuttee may be informed about the latest 
annual admmmstrative report which has been 
published alongwath the reasons for not publishing 
the pending reports
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Therefore फिट Committee emphasise the need to 
momntor the systemr of physical venfication more 

meticulously 10 avoid pilferage एव the store articles 

The Commuttee recommmends that a system of geting 
the quantity/ quality used m the construction works 
checked/tested through the Govt. "aboratorzes 50 that 
the constructton work may give service for a longer 
penod atleast as per the mtmmum requirements 

Compliance report be submutted to the Commtice 
within a pertod of six months 

The Commnttee scrutmized the reply recetved from 
the department regarding the loss of matenal which 
was recerved शा reply to a Questionnaire of the 

Comnnttee 1 this regard and found that no case of 

[055 of material has been reported by any division of 
the department The Commuttee would like to be 
mformed of the latest postiton 1 thus regrard within 
a penod of three months 

The Commuttee would like to know the namber of 
complamnts pending for mvestigation or under 
mvestigation alongwith the details of the fate of the 
complaints प्रा which action has been taken by the 
Department Had any officer been held responsible 
व so, the action taken agamst lum be also nformed 
to the Commuttee The desired information may be 
supplied (0 the Commuttee within a period of three 

months 
During the course of discussions with the 
Departmental Representatives 1t transpired that one 

case of Panchkula had come to the notice of the 

Department शा which S D O , Executive Engineer and 
Supenntending Engineer had been chargesheeted 
unde- Rule 7 The Commuttee would hke to lmow 
the latest position of the proceedngs agamnst these 
Officers alongwith the information पा this regard may 
be sent (0 the Commmttee within a peniod of three 

months 
After gomg through the reply as also the oral 
exammnation of the department the Commuttee 
recommends that immechate steps be taken to clear 
the whole cases referred (0 m the written reply and 
the details of the steps m this regard be itimated 10 

the Commuttee
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The Commnttee would like to know the number of 
फिट samples tested by the laboratores 85 referred 10 
पा the written reply ‘The Commuttee would 8150 like 
to know the number of cases pending for mvestigation 
with tne Inquiry Cell of the department alongwith 
the periods from which these repending and the 
reasons for the slow progress m this regard 

The Commuttee would like to be .nformed of the steps 
taken for early completion of the works m hand as 
promused by the Departmental Representative durmg 
the course of oral exarmnation alongwith the details 
of such works completed duning the last two years 

The Commurtee would like to know whether any 
amount for implementation of the scheme sponsored 
by the Govt of India has been received durmg the 
years 1999-2000 and 2000 2001 1fso the detatls of 
the work got done with such amount 

The Commuttee would like to know the number of 
bye passes m hand and corpleted by the Department 
dunng the last three years 

The Commuttee would like to know फिट progress made 
m regard to the construction of bridges over Railway 
lines as mentioned पा फिट wrntten reply together with 
the details of the new proposals for construction of 
such bridge over Railway lmes, 1f any 

After going through the reply of the department the 
Commuttee 15 of the opinion to formmlate more 
scheme for the construction of dramns near Cities/ 
Villages on various National/State Highways The 
action taken i this regard be intimated 10 the 
Commuttee 

The Commutiee would like to know the latest position 
of the construction of Mim Secretarsat alongwith the 
details of the Mini Secretariat completed as also work 
पा hand and the new proposals 1n this regard 

The Commuttee would like to know the latest nosition 
of construction of Boundary Wall around the War 
Memoral at Rewan 

The Commuttee would like to know the expenditure 
incurred on mamtenance of buildng during the years
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1999 2000 and 2000-2001 (upto 31st December 
2000) rogctherwith फट details of he buildmngs on 
which this expenditure has been mcurred 

The Commuttee would like to know whether the 
proposal of construction or Express Highway from 
Yammna Nagar to Delhi 15 being revived 

The Commuttee would hle to kaow the latest position 
of four laning of Nation Hhghway 1 alongwitn the 
details of the works completed and the works 1 hand 
and by which time the whole work of four laning of 
National Highway 1 1n Haryana Temtory will be 
completed 

The Commuttee desired to know the latest position 
of the works stated above 

The Commmttee would like to know the details of the 
expenditure spent during the last two years 

The Commuttee would फाइट to know the details of the 
expenditure spent during the last two years alongwith 
the details of new proposals 1n this regard 

The Commuttee wou'd like to kno'v whether the 

amount of 100 nulhion USD out of the total techmcal 

assistance loan 10 फिट tune of 2 20 Bilhons USD has 

been received from फिट World Bank, 1f so, the details 

of this expenditure may also be inforred to the 
Commttee 

The Commuttee would hike to know the details of the 
amount spent जा Head 2245 calamity relief durmg 
the year 1999 2000 and 2000 2001 (upto 31st 
December 2000) 

(32nd Report 2000-2001) 

TOURISM DEPARTMENT 

The Commuttee observed that 

(3) फिट total expenditure made by the department 
upto 31st March 2001 Head/Scheme-wise be 
mtmated 10 the Commnttee, 

(n) the Commuttee further desires that the total 
budget allocated to the Haryana Tourism
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Corporation during the fimancial year 
2000 2001 be intimated (0 the Commuttee and 

(ur) the Commuttee further desires that the total 
expend-ture made out of the budget allocated as 
at (0 above scheme/work फाइट be mtimated to 
he Commuttee 

The Commuttee desires that the department to intunate 
the number of posts Iying vaca-t, Tour.t Complex 
wise togetherwith the action taken to fill up the said 
posts 

After oral evidence of the Department, the Commuttec 
destres that the department to mtimate the efforts 
made to mmnmmze the loss mcurred m vanous tourist 
complexes 

After gomng through the reply and the oral evidence 
of the Department the Commuttee desired that the 
Department/Corporation 10 make efforts to mstall 
more petrol pumps as the same are good sources of 
income to the Government 

The Commuttee further desired that the efforts made 
m flus regard be mtmated to the Commnttee 

During orzl evidence of the depaitment the 
Commuttee observed that the Department to consider 
the posting of Officers from Civil Services as 
Admmstrative Officers to look after the tourst 
complexes with a view to keep better admmstration 

The Commuttee, therefore desired that the 
Department/Corporation to take up the matter with 
the concerned authonities to provide transport facility 
from vanous important places of Dellu upto the 
Tourist complexes hike Hotel Raj Hans etc 

The Commttee after discussion observed that a case 
for the development of playpround/park may be taken 
up with the Government with a view to cncourage 
the Tounsm. 

Therefore फिट Commttee recommends that the 
attention be given to mamntain this tounist complex 
properly
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During the spot study of the Tourist Complex Magpai 
Faridabad, the Commuttee recommended that the 

Department/Corporation to examine the matter to 
mncrease room rent from Rs 500/ Rs 1000/ 

The Committee bas further desired that the 
Department/Corporation to consider the matter 10 
mcrease the rent of the Conference Hall upto Rs 
30 000/- The Commutiee further desired that a case 
for the mstallation of Petrol Pumps on the land lymg 
vacant near the Conference Hall be taken up wath 
the Government of India 

The Commuttee further desired that the action on the 

matter stated above be intimated to the Comnmttee 

The Commuttee therefore observed that the 

Department/Corporation to tahe up the matter with 
the Government to borrow thus land with a view to 

encourage the Tounism. 

During on the spot study of Tourist Complex, 8008, 
the Commuttee desired that the matter to bring the 
water from Hot Water Fall to the Tounst Complex be 
taken up wath the Mumcipal Commuttee 

After discussing the matter with the departmental 
representatives the Commuttee desired to consider 
the matter to take up the Lake of Damdama Village 
from the vilage Panchayat, 1f desirable/possible 

Therefore the Commttee recommend that 
department to consider to depute/post a semor officer 
50 that the business of this Bureau may be mcredased 

The Commnttee observed that various types of Melas/ 

Festivals are celebrated every year but था Haryana 
onty one Mela 15 orgamsed by Haryana Tounism at 
Surajkund Therefore the Commttee recommend 
that the department should orgamse different types 
of Melas dunng the festivals 

33886~-H VS-HGP Chd
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